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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH ; NEW DELHI

RA No. 355/93
i n

OA No. 1543/92

K0 s Li3 V Ku ni3 r

Uirion of India

Vs

I L 0 u ! U i Ll 0 ['

'trtioner

Respondent'

Corarri*

H0 n b 1 0 S L'l (" i 3 . P. o Lt a r* iti aM0 ni 0 6 r (J)
Hon'ble Shi'i B.K. Singh,, Member (A)

ORDER (By Circulation)
The Original Application Mo. 1513/92 was decided by the

judgement dated 2.9.1993 with the dii'ection to the respondents

to dispose of the representat i oil of the applicant wihich was

still under c 0i1s i oe i" a t i 0n wL1 e 11 1110 a p p1 i c a t i 0n wa s 111 e d .

By way ot RC'View tlie appl ic-ant Lias rc'i terra too the

contention tte lias raised in trie or'igiiial apgil icatioii regard ing

the numbei" of posts and the available of posts in the promotion

CjUota. Thie matter iias al reauy been considei'ed in the judgement

ill para 3, flie matter cai'inot be reopened tor fresh arguments.

Tiiere is no error apparent on t/ne: face of t/ne ("ecoi'd. T'rie

Review Application therefore, is devoid of merit and thei-efore

dismissed by circulation.
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